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2012 (Dy.No.572/2012 (3.8.12) with
MA No. /2012 (Dy. No.792/2012 (21.11.12)
Date oforder 22/11/2012 ;

Ms. Parmila Vishve, Applicant, present in person.

The applicant appears in person and files the Misc.
Application for withdrawal of OA (Dy. N0.572/-2012) as her

~ case pertains to CAT, Jaipur Bench. She is permitted to do
50 with a liberty to file a fresh OA, if any, before the bench

of appropriate jurisdiction, subject to the identification of
the applicant { from any 1awye1/counse] or any othe1 proof of
identification. .

However, Shri Aditya Singhi, Advocate, has
identified Ms. Pramila Vishve, the épplicant.

Accordingly, the MA is allowe -
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